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ORDER

Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee agitating the
revision order passed by the Commissioner of Income Tax [hereinafter referred
to as the CIT] relevant to assessment year 2008-09 invoking jurisdiction under

section 263 of the Income Tax Act.

2. At the outset, the Ld. A.R. of the assessee has made a statement that in
the set aside proceedings, the Assessing Officer (hereinafter referred to as the
AO) has not made any additions and the assessee is no more aggrieved by the
order of the CIT passed under section 263 of the Act. She has, thus, prayed for
withdrawal of the appeal.

3. The Ld. D.R. has not objected to the same.
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4. The appeal of the assessee is, thus, dismissed as withdrawn.

Order pronounced in the open court on 18.08.2016.

Sd/- Sd/-
(B.R. Baskaran) (Sanjay Garg)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Mumbai, Dated: 18.08.2016.
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